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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART-11
(Genera] information relating to Legislative & other matters)
Thursday 18™ November 2004 / 27 Karthik 1926 (Saka)

No. 64
DETENTION AND RELEASE OF MEMBER

The following message addressed to the Hon’blé Speaker, Delhi Vidhan Sabha, Delhi, was
received from Dy. Commissioner of Police, Central District, Delhi :

"I have the honour to inform you that I have found it my duty in the exercise of my power

under Section 65 of the Delhi Police Act, 1978 to direct that Sh. Ram babu Sharma,

Member of the Legislative Assembly of the Capital be detained for taking out

demonstration alongwith 118 Ex. Employees of Delhi Vidyut Board.”

Shri Rambabu Sharma, MLA was accordingly detained at 2.10 P.M on 29.10.2004 and

was released at 2.40PM on the same date i.e. 29.10.2004
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